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DATED: ALLD, on this 27th Day of August, 1997,
ClraM ; Hontble Mr S Das Gupta, AM,

: Hontble Mr D C Verma, J,l,
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I‘he : recto“, Post ' fo:ces, =
Mlahabad HAegion, Allghabaa,
R Superintepgent or Fost Oﬁ&;—
Vaz:anas:b R_ g,im Varanaﬁq. .

Lhe app]_icaﬂ‘t in this O A, is aggﬂeven :

arﬁb.rger aatea @j;ﬁ,..l.gft oy which he has veen put otf

a’ “He has sﬂught cuashlﬂg or this order and not to

int.e_bgere with his working sas” EDBDM at Cadaur, Dist,

; : ﬂ'{?’i} applicant was eariier put oft auty py an
L L 2% m_as 3 He was chargesheeted ana .g. ‘r

=5 A "' e& a!{ € 'uas 1ﬂitiaten ﬁ#nSt him aﬂa
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- moaeratea to that of aeparring the gpplicsent trom appearing
in departmental examination for three years, The
applicant was reinstated ;n service, It gappears that
during the penaency of aepartmeniagl proceedings certain
other complaints were receivea against the applicgant J
regaraing irregularity in aelivery ot insured letters,

(n  enqguiry the applicant was rouna to pe involvea in the

: saia irregularity, Thereupon, he was again put ort autly py

the impungeda oraer astea 29,01,96, This is the oraer

*~t which is unaer challenge,
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<l we hsve carefully consliaered the submission maae

py poth the parties ana perused the plegaings on recora,
The provision regaraing put ott auly ot EDA 1is containea *
in rule 9 ot service HRules tor Extra (epartmental staff,
The relevant portion ot the rules is reproduced pelow;-

- Penaing an enqulry into @ny complaint or allegatlon ﬂ
of misconauct against an emﬁe aee the appOlntlngyauthorl y

or an aguthrority to which t ppeinting authority is
suporainate may put him oft dutys

. Froviaed that in cases involving traua or empezzlement

an employee holaing any ot the posts specified in the
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- 38 &cheaule to thesa rules may pe put ott auty py the
Ingpector of, Fost Uffices, unaer immeaigfe intimation to

P the appointimg authority,

43 It will pe seen trom the rule cuotgd above that
g any EU agent can pe put ott auty penaing any complaint
B ' or allegation ot miscondauct ana in case such misconauct
._;? o is regaraing -traua or empe,zlement, the order may be 3
passea py Ingpector of Fost Offices putting ED agent oft

A duty, It is clear trom the gverments in the pleadings
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:\ - that the complaints against gpplicant relatea to |
| [

embezzlement ana theretore Inspector ot Post Uffices

. was tully competent to pass oraer putting him ott auty, a
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' we, theretore, do not tina any irregularity in the oraer ‘ -
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which was passea py the respondents, - -_L.lf-;
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5, In view ot the toregoing, the O,A. is aismissea,
:| we have, however, been intormea oy the learnea counsel tor
| the applicant that the applicant was servea with charge

memo in the year 1995 anu the aisciplinary proceedings have
not yet peen prought to conclusion, We, theretore, airect
that the enquiry against the applicant be completea within g

'perioa ot 6 months trom the dateot issue of this order

provided the applicant cooperates with the encuiry, :

oo’ J. M, A.M, ) -




